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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
THE KARNATAKA STATE CIVIL SERVICES (REGULATION OF TRANSFER OF TEACHERS)
(AMENDMENT) BILL, 2022

(LA Bill No. 28 of 2022)

A Bill further to amend the Karnataka State Civil Services (Regulation of Transfer of

Teachers) Act, 2020.

Whereas it is expedient further to amend the Karnataka State Civil Services
(Regulation of Transfer of Teachers) Act, 2020 (Karnataka Act 04 of 2020) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Seventy third year of the

Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Karnataka
State Civil Services (Regulation of Transfer of Teachers) (Amendment) Act, 2022.

(2) It shall come into force at once.

2. Amendment of section 2.- In the Karnataka State Civil Services (Regulation
of Transfer of Teachers) Act, 2020 (Karnataka Act 04 of 2020) (hereinafter referred to as the
Principal Act), in section 2,-

(1) for clause (d), the following shall be substituted namely,-

“(d) “Minimum period of service” means a continuous service of three years in a
school or pre-university college including service rendered in a school or pre-university
college from where the teacher or Lecturer has been re-deputed in the current academic
year as per the provisions of clause (f) of section 2 and section 4.”

(2) for clause (e), the following shall be substituted namely,-

“(e) “Order of Priority” means priority list of teachers prepared based on weighted
score obtained by the teacher as per the criteria as may be prescribed, for the purpose of
counseling:

Provided that, for a specified post Order of Priority means the merit list prepared as
per the marks obtained in the Examination specified for such posts;”

3. Amendment of section 7.- In section 7 of the principal Act,-

(i) in sub-section (1), for fifth and sixth provisos the following shall be substituted

namely,-
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“Provided also that, the limit prescribed above shall not be applicable to the mutual
transfers and transfers made under special categories as defined in clause (i) to (iv) of sub-
section (1) of section 10 and transfers made to Kalyana Karnataka Region (means the 06
districts as notified under 371J), Malenadu Region (Malnadu region means to the blocks as
notified in the relevant GO), Educationally Backward Blocks (EBBs) (as per Dr.
Nanjundappa report or as per the prevailed Government Notification).”

(ii) for sub-section (2), the following shall be substituted namely,-

“(2) The Mutual Transfer to a place within or outside the unit of seniority shall be
subject to condition that both teachers must have completed minimum five years of service
in the cadre; must be otherwise eligible to transfer to that zone and must have minimum
five years of leftover service:

Provided that, both the teachers have completed minimum years of service in the
present place as per the definition in section 2(d).

Provided further that, he shall not be eligible for protection of seniority and such
other condition mentioned in section 7 if he voluntarily transfer from one unit to another
unit of seniority as may be prescribed;

Provided also that, in respect of mutual transfer within previous years are not eligible
for exemption under section 2 (d):

Provided also that, in case of Lecturer of Pre-University College or Composite Junior
College the transfer shall be permitted not more than once in service, subject to condition
that Lecturer of Pre-University College or Composite Junior College shall have completed
minimum seven years of service or must be otherwise eligible to be transferred to that place

and must have minimum five years of left over service.”

(iii) after sub-section (3), the following provisos shall be inserted namely,-

“Provided that, transfers from blocks with more than 25 percent of vacancies shall
not be allowed except within taluk transfer and to those teachers who have completed 10
years of service in same cadre and taluk or 15 years of total (all cadres) service in the same
block (having more than 25 percent of vacancies):

Provided further that, while calculating 25 percent of vacancies, it shall include all
cadres of teachers viz all primary category as per schedule for primary teachers and all

secondary category as per schedule for secondary teachers.”

4. Amendment of section 10.- In section 10 of the principal Act,-

(1) For sub-section (2), the following shall be substituted namely,-
“(2) The categories falling under clauses (i) to (iv) of sub-section (1) are eligible for:
(a) Exemption under rationalization.
(b) Exemption under zonal transfer.

(c) Priority under request transfers.
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(Priority shall be claimed only once during the service of a teacher.)

(d) Priority while getting transferred back from specified post, to which specified
post they had been transferred by successfully clearing the written
examination as specified for such posts.”

(2) For sub-section (5), the following shall be substituted namely,-

“(5) The teachers falling under clause (v), of sub-section (1) shall be given priority
during request transfer. If the teacher is working in a different taluk from that of the
spouse he is allowed to seek transfer to the vacancy available in any of the taluk of that
district. If both are working in the same taluk then they are not eligible to make application
under priority.”

(3) For sub-section (6), the following shall be substituted namely,-

“ (6) The teachers eligible under clause (v), of sub-section (1) for request transfer or
while getting transferred back from specified post to which they had been transferred by
successfully clearing the written examination as specified for such posts, will be given

priority as per the order of priority.”
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary further to amend the Karnataka State Civil
Services (Regulation of Transfer of Teachers) Act, 2022 (Karnataka Act 04 of 2020)
to,-

(1) re-define the words minimum period of service and order of priority.

(2) exempt the limit prescribed under sub-section (1) of section 7 in case of

mutual transfer and transfers made under special categories.

(3) permit mutual transfer to a place outside the unit of seniority more than
once in a service, subject to condition that both the teachers must have
completed minimum five years of service.

(4) make provision for the categories falling under clauses (i) to (iv) of sub-
section (1) of section 10 for exemption under rationalization, exemption
under zonal transfer, priority under request transfers and priority while
getting transferred back from specified post.

(S) give priority during request transfer for the teacher with spouse working

with the State or Central Government or Aided Education Institution.

Certain other amendments incidentals or consequential are also made.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2: Clause (e) of section 2 proposed to be substituted
empowers the State Government to prescribe by rules the
criteria for preparation of list of teachers for the purpose of
counseling.

Clause 3: Second proviso to sub-section (2) of section 7 proposed to
be substituted empowers the State Government to
prescribe by rules the other conditions for voluntary
transfer from one unit to another unit of seniority.

The proposed delegation of Legislative power is normal in character.

B.C NAGESH
Minister for School Education and
Literacy and Sakala

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA SECONDARY EDUCATION EXAMINATION
BOARD ACT, 1966 (KARNATAKA ACT 16 OF 1966)

XXX XXX XXX
2. Definitions.-In this Act, unless the context otherwise requires,-
XXX XXX XXX

(d) "Minimum period of service" means a continuous service of three years in a
school including service rendered in a school from where he has been re-deployed.

(e)"Order of priority" means priority list of teachers prepared based on weighted
score obtained by the teacher as per the criteria as may be prescribed, for the purpose of
counselling;

XXX XXX XXX

7. Transfer by counselling.-(1)The transfer of teachers under sections 4, 5 and 6
shall ordinarily be done during the General transfer in the month of April and May, in a
year through a process of computerized counselling conducted in such manner as may be
prescribed:

Provided that, the transfer may be made even after the month of April and May in
special circumstances for the reasons to be recorded in writing on direction of the State
Government:

Provided further that, where no teacher has opted for a place in the process of
counselling and it is required to be filled in the public interest based on the pupil-teacher
ratio, the State Government may transfer any teacher to such place who has completed
minimum period of service, subject to such other conditions as may be prescribed:

Provided also that, a teacher undergoing a major penalty under the Karnataka Civil
Service (Classification, Control and Appeal) Rules, 1957 or facing criminal charges in Court
of Law shall be transferred to any vacancy in 'Zone-C' even if he has not completed
minimum period of service:

Provided also that, the total number of transfers made under sections 5 and 6 under
this Act in a year, for any cadre and in any unit of seniority shall not exceed fifteen percent
or such lower limit as notified by the State Government:

Provided also that, the limit prescribed in the fourth proviso, shall not be applicable
to mutual transfers and transfers made under special categories as defined in clause (i) to
(iv) of sub-section (1) of section 10.

(2) The mutual transfer to a place outside the unit of seniority shall be permitted not
more than once in-service subject to condition that both teachers must have completed

minimum seven years of service; must be otherwise eligible to be transferred to that zone
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and must have minimum five years of leftover service. He shall not be eligible for protection
of seniority and be subject to such other conditions as may be prescribed.

Provided that, in respect of mutual transfer of a teacher within the unit of seniority
he shall be otherwise eligible for transfer to that post.

XXX XXX XXX

10. Exemptions from rationalization, zonal transfers and priority for request
transfers.-

XXX XXX XXX

(2) The categories falling under clauses (i) to (iv) are eligible for both exemptions
under rationalization and zonal transfers and also priority under request transfers. The
priorities shall be claimed only once during the service of a teacher.

XXX XXX XXX

(5) The teachers falling under category (v) shall be given priority during request
transfer. If the teacher is working in a different taluk as that of the spouse is allowed to
seek transfer to the working taluk of the spouse only. If both are working in the same taluk
then they are not eligible to make application under priority:

Provided that, during rationalization and zonal transfers the excess teacher shall be
posted within the working taluk of the spouse.

(6) In case of a teacher who was transferred on compulsory transfer, zonal transfer
or under rationalisation outside the taluk in case of a primary school teacher or district in
case of a high school teacher during the year 2019-20 shall also be provided an opportunity
to opt a place of transfer within the taluk or district where they were working during the
year 2019- 20 as a onetime measure ahead of other types of transfers subject to the
availability of vacancies so as to give the benefit of posting within the concerned taluk or
district in the transfer done immediately after the date of commencement of the Karnataka
State Civil Services (Regulation of Transfer of Teachers) (Amendment) Act, 2021 in the
manner as may be prescribed.

XXX XXX XXX
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